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O.H. .197/92

oHRI HAAI ^DHaM & A-^JR.

vs.

u OF I.^IA a Oi-lS.

COan;.!

D/iTE OF DECISION : fc-

..hPPL JD/mNJTs

.RcoPO.nDE .nITS

HO-J'BLE SHRI J.P. i^.aER (j)

FCR THE APPLICa.nITS

FOR THE RESPOiNDE.vTrS

• t •o; iRI 3 «S • iViHl^i^

• • 'SHRi R .L • DHA<iAN

1. t.hether ^porters of local papers may be allowed
to see the Judgement?

2. To be referred to the Reporter or not?

JUDGE..iEi>rr

(.ELIVEi-iEu BY HON'SLE oriRI J.P. SHaR'-U, ./iE.BER (J)

The applicant .Nb .2, Iiider Pal retired as Mistri,

Printing and Stationery Deoot, Shakur Basti on 31.3.1990.

Uuring service, he was allotted quarter .26C/2
Railway Colony, Shakur Bust-, Delhi. Theson of the applicant,

Han 7A)han, applicant iNb .1 was also living with his father

in the said house and the sharing permission was granted to

him on 24.10.1939. He is also employed and he pra/ed for

regjlarisation of t!X' quarter in his' favour. The respondents
aid ,Tot regularise the qjarter and hence this application

has been filed.
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2. The respondents contested the appiic tion and

filed the counter stating thut applicant it).2, i.e.,

Inder Pal after rotlrerrpnt is in anauthorised occupation of

the quarter and th^t for regularisation of the quarter

in favour of Hari 'vbhand, applicant .-b .1, he has not

filed evidence th^t he has not l^ved with his father

from IC .3.1930 to 30.6.1939 during which oeriod he drew

but he failed to do so . as pe r• Ra ilway Bo ard's

^ circular -b Ma) 85 _ira-9 dt.15.1.1990 i^i,w of para 3(vili
If an employee dependent is already drawing HRA and stops

crawing the amount six months before retirement of this

employee concerned, the dependent is not eligible for

allotment/regularisation of quarter. Arguments were heard

and concluded in this case anci the case was reserved for

judgement.

3. The learned counsel for the ^plicant filed .VP 764/92
on 10.3.1992 along with a copy of the order dt.28.2.1992

issued by ttie Headquarter office v^erein the said quarter
.fc.26C/2 Shakur Basti which was allotted to IiBerPal h,

been regularised in the of Hari .vbhan, applicant fc .1 J
a.d in view of this he h»s prayed that the ^plicanljbe
allowed to withdraw the application.
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4. The MP is, therefore, allov^ed

5. In view of the above facts, the Original Application

is disposed of as having become infructuous by virtue of

the reliefs having been granted to the =ppUcdnt by the

responients. In the circumstances, the parties to bear

their own costs.
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